
  

IN THE COURT OF  I - ADDITIONAL DISTRICT JUDGE, TIRUPPUR 

                                                           I.A.No.              

                                                         MCOP.No. 

 

…..(Name of the petitioner/s)                           …..Petitioner/Petitioners 

                                                           /VS/ 

1……………. 

2…………….. 

3……………...                                                    …..Respondent/s 

              AFFDAVIT 

(Name, S/o, D/o , age  and address of the petitioner) do solemnly  affirm 

and state as follows. 

 

1. I am the petitioner herein and ………Petitioner in the main petition 

 

2. The Hon’ble Court passed an award of Rs……………… with interest 

and cost on ……………….in favour of all the petitioners and I have been 

allotted my share of a Rs……………….   

 

3. The ……………respondent had deposited the award amount with 

accrued interest through cheque/ DD dated………… and the same was 

deposited in a nationalized bank. 

 

4. I have been permitted to withdraw the award amount with interest as per 

order of this court in I.A.No…………./2021, dated……….. 

 

5. (Reason for closure of FD to be mentioned) 

 

6. No appeal is pending, no minor amount is involved, and no attachment is 

ordered. 

 

7. I undertake to file necessary petition to withdraw my share amount within 

60 days of closure of fixed deposit in case of any default, closure amount 

may be redeposited into bank. 

 

8. Therefore, the Hon’ble court may be pleased to send for the award 

amount from bank to court account  

 

                                                                                       (Signature) 

                                                                                           Petitioner 

 

Solemnly affirmed and signed before me at Tiruppur on………. 

 

                                                                                                  (Signature) 

                                                                                                    Advocate 



  

IN THE COURT OF  I- ADDITIONAL DISTRICT JUDGE, TIRUPPUR 

 

                                                I.A.No               

                                               MCOP.No. 

 

…... (Name of the petitioner/s)                                …..Petitioner/Petitioners 

 

                                                           /VS/ 

 

1……………. 

2……………... 

3………………                                                             …. Respondent/s 

 

 

     PETITION FILED UNDER SECTION  151 CPC 

 

 

                   For the reasons stated in the accompanying affidavit, the petitioner 

prays that this Hon’ble court may be pleased to send for the award amount from 

bank to court account. 

 I undertake that I shall file Cheque petition within 60 days, if not the 

amount may be reinvested in Fixed Deposit. 

 

 

 

       (Signature)                                                                           (Signature) 

Advocate of Petitioner                                                                 Petitioner 

 

 

 

 

 


